
CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.ANO. 323 OF 1993 

DATE OF DECISION 
	

21.9 .98 

)ifleshkuznar M. 	la 	 Petitioner 

Mr.J.j.vac;rijk &rs .j 	an it 	Advocate for the Petitioner [s 
Versus 

Union of India 	ors. 	 Respondent3  

Mrs • P. Safaya 	 Advocate for the Respondent [s 

p CORAM 

The Hon'ble Mr. V. R%arriakrislhnan, iice Ctlairman. 

The Hon'ble Mr. P.0 I(ariflfl, .3U1jCia1 Member. 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ! 

, Whether their Lerdahips wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal 



S 

-2- 

iineshkumar M. waghela 
House No.390, jiibadkar Fali 
Behind Vastra Dharaji iole, 
shahpur, Ahmedabad. 

(Advocate:Mr.J.J. Yagnik & 
Mrs .jj .S. pandit) 

versus 

Union of India 
though the Director 
Doordarshan Kendra, 
Nr. Drive- in- Cinema, 
Thaltej Road, 
Ahmedabad54. 

(.Advocate:Mrs. P.Safaya) 

AL ORDER 
0 	 323/1993 

Applicant. 

Respondent. 

Date: 21.9.1998. 

per: Hofl'ble Mr. V.Ramakrishnan, vice Chairman. 

Mr. yagnik and irs. pandit is not present today 

also-, They have not been present over a year now in 

this case. The applicant is also not present. it 

would seen's that the applicant is not interested in 

pursuing the matter. Dismissed for default. 

(P.C. Kanflan) 	 (V.Ramakrishnan) 
Member(j) 	 Vice Chairman 

vtc. 



£ 	t.78O/i8 in O/323/3 

23i.1l.8 	 ur. Xcigriik not resent. He shall 

remove office objections within a fort- 

night. 	cljourned to 

v. Aamakrjshnan) 
Vice Chairman 

hki 

2.128 	 r. Yagnik hs not removed ofrice 

objections even now. idjourned as the 

last canco co 25.O1.i. 

V . 
p 
	 Vice tiairman 

hki. 
254O1. 	 Olfice objections not removed vn 

now. Mr. Yagnik not present. it :as 

rnd to today as a last chance. Pla 

before ha Division bench on 04.02.. 

V. Rarnakri 
Vice Chairman 

mo 

t 
4-2-99 	 Today the tase is taken on Board • 

Neither party is present. After this apDlic€ 

- tion was filed on 16-10-980  though the 

Objections veised by the Office 

notified on 23-109 wherehy the lear 

counsel Mr.Yajrijk was called upon to rem 

the objections Within 21 days but t!- e 

till date the learned counsel r.TajnIk 

has neither removed the of fice objections  

riot has cOntested 	same. Stj1l,howev'r, 

in the interest of justice further 2 weks 

time is granted for removing the objec 

Tl-ie case is adjourned to 18-2-99. 

RE GISTRAP 
SSN 



MAst 78 0/98 in DA 3 23/93 

1.3.99 	 We have seen the orders 

frcn 23.11.98 onwards and find that 

neither the applicant nor his counsel 
has appeared on a number of occasions. 
Objections have also not been removed. 

We, therefore, decline 
registration of MAst 780/98. 

(P.C. Kannan) 	(V.Rmakrjshnan) 
Member (J) 	 Vice Chairman 
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R D b 

ay ttie ae i'; ia: 	trd, Neither' the  

d nor his advocate 	 al is 	nrcsel. The orii n 

Cu 	H " 	
krljcation was filed on 255.93 which was ordered to 

registered on 24.8.93 and fixed for final hearing in 

kiue course. But thereafter the applicant had filed 

A461'/94 for urgent out ol' turn hearing and the said 

"phcatiofl was allowed on 3.10.94 and the matter was 

on 16 11 94 for hearing out of tuin but thereafter 

houh the matter was adjourned to 13.1. .95, 9.3.95 

3.3.95. 28.3.95, 3.5.95, 25.8.95, 9.11.95, 8.3. 

1.4.96, 25.7.96, 9.9.96, 23.10.96, 29.11.96, 27.1 Y 

4.2.97. 4.4.97, 19.6.97, 4.8.97, 30.9.97, 19.11.97, 

.1.97, 4.8.98, 18.3.98, 5.5.98, 2,7.98, 22,7.98, 20.8.98 

and ultimately the matter was fixed on 21.9.98 but for 

all these period as the petitioner or his advocate had 

aetl an 	r interest f proceeding further on 21.9.98. 

Hon'ble Bench was left with no choice but to 

'for detu1t and therefore. the present apph 

red on 23.10.98 and the learned 

called upon to remove the øtii..' 

21 days but till da 

i.noved the objections nor has co' 

It 
rule 17 of C.A.T. Rules of Practice 1993. H,. 

r sub clause 4 of Rule 5 of C.A.I. Procedure i 

ration is declined and the case is orderi.  

hefore the  
/ 

I 	 . 	' 



4 • 8 • 99 

- 	 I 
'_) - I 	1 I - 	 ___ 

t 	 M.A.St.331/99 in O.A. 323/93 	 - 

• 

0F' 	PORT 
	 0DR 

Mr.Pathak hadzerved,_a coyon theother 

side. Registry -to give. a. regular number to 

M.A..St .331/99. 

- 	
/99 seeks to restore M.A.st.780/9e 

which was uriL objection and where registr 

tioñ was decliried;MaA.St.780/93 sought to 

restore QA 323/93 which was dismissed for 

default on the gIôunds that both the Co unsel 

for the applicant were not present for a year 

nor the applicant. prent. This order was 

passed on 21..98. M.A.st.780/98 ws filed 

on 16.10.98 seeking restoration of the QA, 

his was under objection for quite some time. 

1.3.99 the Tribunal note(its ordersrom 

23.11.98 onwards regarding removal of office 

objections a number -of adjournments are 

	

- - 

	 .given. 	inal1y -on 1.3.99 the Tribunal noted 

\that neither the applicant nor his counsel 

has- appeared on a number of occ asions and  
71 

registration declined. The present MA has 

bn filed.. on 14.6.99 a was under objectici  

till today. This seeks to restore the 

M4A.st.780/98  whose registration was 

declined. resent MA itself has been filed 

eyond the time limit.end.. in the contest of 

he reason..given by.the Tribunal on 1.3.99 

~or refusing registration of M.A.St.780/98 

we see no merit, in the present 'MA which 

seeks recall of our orders declining 
registration. The 

present MA therefore, 6 

• 	 ismissed • ar our order dated 1.3 .99 stan. 
.• 

(A?anghav i) 	(V. Ram 1].shnan) 
Member (j). 	 . 	 vice Chairman 

vtc. 



Sr.No. ¶2:kc:;N) 

Dated: 1 2— 	kcO \ 

Submitted: Hon'ble Vice Chairman & 

Ho,n b le 	,. V • .a,dhkr i 	.-14rrer (A) 

(J) 

MDn'ble Mr. A.S. Sanghvi,Imber 'J) 

Certified Copy cf order dated_ \\ 	KL_ in CA/ 

Spi .C.A. No 	6 I 	of 	'L_ passed by the 

Spern1t/ High Court against the Judgrrent/ Oral Order 

passed by this Tribunal in OAf ' ' )c -  is placed for peruod 

p1ea.. 

D.R.(J) 

1*n1ble Vice Chirrnafl 

V .hakrankQr_(A) 

Hontble1. njMernber (J) 

Honble Mr. A.S. Senghvi, Nenter (J) 
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2 
URGENT/TIME LIMIT 	 Decree DesrlW No. 

Date 

IN THE HIGH COURT OF GUJARAT Al AHMEDABAD 

 

Seciai Civil Aplicatlon No 1969 	of 2001 
(Under Artcie(s) 34226227' of the Constitution of India) 

C 
1. DINESHKUMAR H VAGHELA 	 Petitioner. 

Vs 
1. D1REC1OR 	 ResDondent 

'10 
1. 	DIRECTOR 

DOORDARSHAM KENDRA 

O 	 HR DRIVE IN THALTEJ, 
AHMEDABAD, 

0 
THE MEMI3ER 
C..ALOPP..SARDAR PAIEL STADIUM 

* 	 AHMEDA8AD--14JREF:M.ASTNO. 
331/1999 IN 
M 4 T MD 180/98 IN HA 

Upon readinq the petition of the above named Petitioner presented 

to this Hiqh Court of Gujarat at Ahmedabad on .16/03/2001 pravinq to 
qrant the prayers and etc... 

And whereas upon the Court ordered Rule' to issue on 11/06/2001 

And Whereas Upon hearirio 
: 	MR PH PAVHAK for the Petitioner no. I 

MR MUKESH P SHAH for the Respondent no. 1 

0 
Court oassed the foilowinq order 

CORAtI :M..R.CALLA & N.G.NAHDLJJ 
DATE :11/06/2001 

4 

'Mr PHPathak for the oetitioner 
,/ 	 hereby dischared. No order as to costs. 

(COPY OF'IHE 	/JU11EttENJ_)IS ATTACHED HEREWITH) 

I 



n 

Witness DEVDATTA 1ADHAV DHARMAOH1KARI, Esauire 
Chief Justice at Ahrrtedabad 

aforesaid this 11th daY of Jun 2001. 

By the Cou rt 

For Deputy Reciistrar 

this 	day of Aug 2001 

Note 	This writ should be returned 
duly certified within 2 weeks 

570) 	 130820 

I. 



'1969/C1 	Ju;eieit 	dat 	i:. 

IN THE HIGH C RT OF GU3ARAT 1T IJiMI)ABAD 

SPECIAL CIVIL PPLICATtOT !'o 	196Ii 	ot 	2001 

For Approval, and Sign rre: 

Hon'ble MR.JUSTICE M.L CALLA (iLt/ ,V 
/ 

and 

Hon'ble NR.JUSTICE N.( 4ANDI 

1. 	'"the: 	Reprters 	of 	Lccn 	11pers y be al14d 	
- ------------------- 

to s' 	the 	judgets 

7. 	To La referrel to the Reporr or rc \ 

3. 	whether Their 	Lorhips 	wish to st he 	fair 	ccpy: 

of 	rh 	3Udflt? 

. 	hoher 	this 	case 	involves 	a 	ubit ICI qCesiios 

of 	jaw as 	to the 	interprat1n 	t 	t Costtuticn 

of 	India, 	1950 	of any arder 	oade the nder? 

5, 	whether 	it 	is to be 	Jrculated tot Civil 	Joe? 	I 

1' 
, 

SHKUMiR M VAGHELA 

V e r s u,,-.s  

-- - -. - - -  -,-- --.--,---., 

Appearance: 
MR PH PATHAK for titioner 

MR MUKESH R SHAll r 	Reporid€iflt. 

COUkM  

d!AJ 	 I  

Date decision: 	11/06/2001 

JtL JUDGEMiHT  
(Per 	: 	'. JUSTICE ii.,C.kLLA) 

M.. 	P.H; 	r '.l'!k 	for 	li 	petitioner. Mr / 

Mukesh R. 	Shah for th rspond::.. 	L. 	1,e1e.  

Shah waives service of he Ruio 
/ 



fr a 

/ 

S/19!2ü1 	Judgeent dated 11/( 	 2 

2. 	In the tact:s 	id cir(ums Lance. 01 the c e, WOO 

iind that this pet1 ion deserves to be dispose• of at 

this stage itself and oth the sides have also r€ 'aested 

for the ;ame, 

We have hear I 	rrid Cy!, f 	LoLli Lii sida 

at some length. Dun 	the course of argument , Mr. 

Mukesh Shah appear1 	for the respondent has su r1itted 

that the respondent h3 no objection if a direct :n is 

issued by this Coui for deciding the petitoner's 

application, i.e., M.A ST No. 780 of 1998 on 	rits. 

This petition s directed against an order assed 

by the Central Admini native Tribunal at: Ahineda d on 

4th of August 1999 	M.A.ST. No. 331 of 1999 	O..k. 

No. 	323 of 1.993. 	Th 	O.A. 	No. 	323 of 19 	was 
<h:- 

dismissed in default fox absence of the lawyer 	the 

	

ppliCdt0lJ i 21 t s tenThr I 9' 	ihe ptitior' 	had 

sought the restoratio 	of O.A. No. 	32 3 / 9 3 throu.:i M.A. 

ST No. 780 of 1998. 	riis Misc. Application St. 	No. 

780 of 1998 was f; ad on 16th/23rd October 199 whirh 

remained under cbject as and on 1st of March 19 	the 

Tribunal noted the o 	rs passed mom 23rd Novemb - 1998 

onwards with regard tc the failure to remove the 	ffice 

objections d spit:e nt ocr of adjournerts. The fore, 

finally on 1.3.1999 tI Tribunal oted tht neith 	the 

applicant nor his c UflSO1 had cared tc appear 	this 

matter and tl?e regist 	ion of his application St. 	No. 

780/1998 was declined. 	Thelroir 	th MA.ST N 	331 

of 1999 was filed or 	14th Jurtl I 	ii th. 	aisc 

remained under objec on hut on 4.8.1999, Regit y 



F 
/19/2OO1 	Jdgeent 	date. 	i1f/2O .i 

irected to give reqular 'uMber 	to 	it 	and 	accordi. g1 9 

egular No. 	459 of 199 was given to it on the sam€ 1ay 

.e. 	4.8.99. 	The 	Centr... Aduurv3trative 	rribunal iias 

eierred to the reasons yen 	in 	Its order dated 	1.3. 999 

nr refusiri 	the 	regist tion 	on 	H .A. ST. 	'/hO/9. ih 

riburial has 	not 	found any 	merit 	for 	rca11ing the 

ar1ier orders and 	acco ing1y 	the M.A. 	ST No. 	33 of 

,)SS reyuiar ly numbered M.A. 	No. 	459/99 	was iso 

ejected and it was orde d that the order-  dated 1.3. 99 
.i 

tands. 

Having heard lea ud courie1 	for both t:he pr 

rid 	having 	gone 	throu the 	order, 	we find that he 

pplicarit who was on a lo -paid post of 	Helper 	has ot 

en 	able 	to 	get 	a do ision on merits, because of he 

rn-appearance of his cou del. 	Once he 	had 	engaged an 

?vocate 	it 	was 	his 	l,yer's duty to takE' care of :he '. 

jections in the OVA. i he wa 	not 	expected 	to be 

resent on 	each 	and 	ev y 	date, 	The poor empioye' of 

ower strata should not i: deprived of 	the 	adjudica 0n 

hts grievance on merit 

In 	the 	facts d circumstances of the case we  

irect that the petiioflt 's 	application, 	i.e., 	M.A. ST 

D. 	780 of 1998 may be yeard and decided by the Ceni al 

ministratiVe Tribunal Abmedahad on morit;s subjec to 

e removal of the objec ns 	t1erei.n. 	The 	petiti er 

ould be allowed to raw a the objectIOn within & pe- od 

15 	days 	from the this order is produced he )re 

te Central Admnistrati Tribunal 	by 	the 	petitio.r. 

will 	be the duty of ic 	petit loner 	1ii iru; 	f 	to 	it VU 
/ 



e orffice objections r 	witiout dC2efldIii 	upon hISir. 
.awyer. 	The impugned 	 itd th Au&;ust 199. andk 

i order dited 1.3.99 	• ther *r 	eid€, for 	cki  

iustic&. 	This Spe ai Civil Awilicat.ion is h,. .,,by 

p()d Of.,  wi 	thu oht. 	vul 	;a.; in.; iiui tuj 	 Iu.& 	i 

ereby discharged. No o. icr as to costs,— 

' t MR. Calid, J. J 

N.O. Uandi, J.
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• OA/323/1993 w 4 t.hM1 /3t/7l98 

Oftice 	eport 0 R DR 	•. 

-- - 

30.10.2001 This matter has come up on J3oaL 	On 

acCo]nt of diecticnS of the Honb1e High Court 

dated 11.6.2001 v7hile disrosing of SCA 1969 of 

2001. 	Hon'bie High Court had directed that 

MA/St./780/1998 may be heat. and decided by the 

Trihunal subject to reiovai of objections 

therein. 	The Hih Court has also stipulated a 

perioo of 15 cays from the oate of the order i.e. 

I  11.6.2001. 	The High Court had further directed 

l  that the oljectiofls must be removed and that 

I it would be the duty of the petitioner himself 

toremove the objections without depending upon 

his lawyer. A 	such the objection was required 

to be rerioved not later than 26th June 2001. 

I He has hot done so. 	A notice was also sent to 

the original ap1icant but there is no resronse. 	
J 

2. 	As the applicant has taken no steps to 

• 'remove the office objections in respect of MA/t,.1  
i 780/2001 and nobody on his behalf has made any 

nrroach to the Tribunal, this matter was placed 

tn Eoard today and we eriquired from Mr. Iathak 

eho ai ear.Eor the applicant in the High CourL 

s to whether he has anything to say on the 

ubject, 	Mr. Pathak says that he will be f?ing 

1jakaiatnarna for the Misc. applicant and also take 

ste. s to remove the office object ions. 

Adjourned to 27.11.2001. 

(A..Sanghvi) 	 (V.arnakrishflan) 
(J) 	 Vice Chairman , 

mr 



27.11.01 	 Mr. 	ak has filed a leave note 

today. Adjourned to 20.12.01. 

(A.S.Sanghvi) 	 No Ramakr1shnin) 

	

Liemter (J) 	 Vice Cha1rnn 

my 

	

Li• 	 -L-L. 	 ;Li 

was received in thd-s office ii 

September 2001. This order had given 

ffteen days time. The MA 78/98 still 

uai 1ui1DCi Face it 
Ji 	,Qa11 ' 

s. J- 	:i 
r 

1810L 

LA( 	 . 

- 
\. Ramakuishnani 
:'ce Chairman 

I 	 I 	 - 

L— 

r 
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'Date 	 Office Report 	 Order 
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MGTPN-Sec. 4---143 CAT/Ahmedabad/2000 —24-1 1-2000—Io000 



O.A. 32 

I 
OFiC tPJ.T 

There is a leve note from the 

counsel'. for the applicant. Mr. M.S Rao 

learned counsel for the espondents enters 

appearance on behalf of the respondents. 

i4st on 11.2.02 for filing reply to the 

M.A. 

 

vastava) 
Member (A) il 
my 

(L kshmi Swaminathan) 
Vice Chairman 

I •1 Li.. .L 
Due to the sad derise of Justice 

D.0 Srivast:ava the Bar Association has 

mQved a resolution abstaining from the work 

a s a ma rk of respect. Hence a dj ou med to 

25.2.02. 

(A.s.3anghvi) 
Member (J) 

my 

25. 2.02 
Mr. Rac for the respondents is fl)t 

mresent. Mr. athk reported busy in t.hc 

High Court. .Adjourned to 15.3.02. 

(A.S 
1'lenibe r (A) 	 Membe 

FIV 



\ 	Direct ervi to respolk 	1 is permitted. 

Me 
S'astava ) 

7er(a) 

- 

(A. S. Sanghvi 
Mernber(J) 

OFIC iPJT URuiR 

In view of the tense situation in the city the 

Bar has passed thesoIutjon abstaining from the 

work. Hence the erA is adjourned to 1 	2002. 

(G.C; Sri4atava) 
Member (A) 

(A.S. Sanghvi) 
Member (J) 

Mr. M.S.Rao says that though the proceedings 

that he had entered appearance  in fact he has not 
any appearajice on behalf of the respondeflts IL 

that he is not aware of this matter and submits th 
on the M.A. may be issued to the Opponents, 

try is directed to issue notice on the M.A. returnah!( 
05;2OO2 

R 

on 

(n)J / 

ice 
f2-P-iO 



O.A. 323/1993 	 Lt; 23.10.2002 

Heard tr. pathak for the applicant and Mr. Ro for the 

rerpondents, 

The OA bs moved by the applicant challenging the 

termination of his services by order dated 11.'?,90 of the 

respondents and contendIng that the order of termination is in 

violation of the principles of natural justice as well as in 

violation of the provisions of Id4.ACt, It is also rrentionêd 

that concilliation proceedings were initiated in the year 1991. 

Since the order under challenge is on the ground of 

violation of the provisions of the 	and as this Tribunal 

has no jurisdiction to entertai:rL and try the question #o . 3th-

out of the Ii) Act the CA deserves to be returned to the applicant 

for pesentatjon to the proper forun. We, therefore, direct the 

Registry to return the OA to the appicant for presentation to the 

proper forum retaining one set for record purpose, W make it cier 

that we are not passing any order on rrerit and both parties are 
t-d---- liberty to raise whatever grievancej they 	 the appropriate 

C 

forwri, 	disposed ci with no order as to costs. 

(Shankar prasad) 	 (A.S.Sarighvj) Me mber (A) 	 Merrber (J) 

vtc. 



?ORM 43 '- 	M.A.12/02 in O.A. 323/93 

Date 	Office Report 

2 3.10.02 

H 

Order 

MA is moved by the applicant for the 

restoration of QA 323/9 3 which was dismissed in 

default on dated 21.9.98. The mA has a har-tred 

history but we want enter into the history of 

the MA as well as 04 in View of the fact that 

MA has been given the regular nunber. rir • Rao 

for the opponent had vehmentally opposed the 

regularisation of the MA on the ground that the 

Hon'ble High Court had given 15 days time to the 

applicant to remove the office objections so 

fqr MA t.780/98 is concerned. The Hon'ble High 

Court also observed that while disposing of the 

SCA No. 1969/01 that the petitioner should be 

allowed to remove the objection within a period 

of 15 days from the date this order is produced 

before the Central Administrative Tribunal by 

the petitioner,, it would be the duty of the 

petitioner himself to remove the office óbjection 

I now without depending upon his laer, According 

ito Mr. Rao, inspite of the order of the Honble 

High Court the applicant had not approached the 

Tribunal within 15 days and not removed the 

obections, Mr. pathak, however submits that 

the applicant had approached the Tribunal in 

June 2000 but since the writ had not reached 

the Tribunal and also he had not given certified 

opy of the order, 4he office did not give him 

to remove office objectjons 



FORM NOG 4 

Order 

-2- 

jccording to him, thereafter also the 

applicant had tried to remove the office 

objections but had not succeededin view of 

the Writ having been not reacheô.the Tribunal1  
' 

In any case we find that proceedings o 
p 

30.10.2001 the matter was placed on Board 

for final orders and we had directed 

Mr.pathak to take Steps to remove office 

objections. bffice objections are renved 

now on dated 1.1.2002 and the MA is given 

regular number MA 12/2002. It is Uat true 

that the time beyond permissible by the High 
- 

Court has been given to the applicant then 
L 

in the interest of justice we have permitted 

the applicant to remove the office objections 

and now that the office obJections are 

removed, we are taking up the MA for final 

disposal. 

Date 	Office Report 

2. 	- we have heard the learnedeounsel for 

both the partics and considered the rival 

contentions. The main ground on which 

S 	 restoration of the OA  is prayed for by the 

applicant is that his advocat being sick 	- 

could not attend the Tribunal on the date on 

.which the OA was dismissed. The MA is moved 

within 30 days of the dismissal of the OA 

and considering that the same was dismissed 

for wt of presence of the advocate of the 

japplicant and that It is 	principle 

- 	 . 	for the fault Y of the advocates  litigant5 should 

) ., ... .not suffer1  We find that sufficient groun 
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FORM NO 4 

M.A.12/02 in O.A. 323/93 

Order 

& is moved by the applicant for the 

restoration of OA 323/9 3 which was dismissed in 

default on dated 21..98. The MA has a. c'b4 

history but we 	nter into the history of 

the MA as well as Q& in view of the fact that 

MA has been given the regular nusber • Mr • Rao 
for the opponent had vehmentally opposed the 

regularisation of the MA on the groLmd that the 

Hon'ble High Court had given 15 days time to the 

applicant to remove the office objccticns so 

fqr MA st.780/98 is concerned. The Hon'bla High 

Court also observed that while disposing of the 

SCA NO. 1969/01 that the petitioner should be 
allowed to remove the objection within a period 

of 15 days from the date this order is produced 

before the Central Administrative Tribunal by 

the petitioner, it would be the duty of the 

petitioner himself to remove the office objection 

now without depending upon his laer. According 

to Mro ReQ inspite of the order of the iron'ble 

High Court the applicant had not atprohed the 
Tribunal within 15 drs and not removed the 

I objections. W. pathak, however submits that 

Ithe applicant had approhed the Tribunal in 

june 2000 but since the writ had not rehed 

the Tribunal and also he had not given certified 
cow of the order. I'je office did not give him 

Inermissionto remove office obiections. 



Office Report 

FORM NO 4 

Order 

-2. 

cording to him, thereafter also the 

applicant had tried to remove the office 

objections but had not succeeded in view of 

the writ having 	* not re ached the 'rr ibunal 

in any case we find 	pxoceedings L. 4- 
30*10,.2001,the matter was placed on Board 

for final orders and we had directed 

Mr .pathe't to take steps to remove office 

obJections. 6ffice objections are removed 

now on dated 1.1.2002 and the MA is given 
çQ 

regular nu1Tber MA 12/ 2002. It is zet-4rsm  

that the time beyond permissible by the High 

Court has been given to the applicant them 

in the thterst of Justice we have permitted 

the,  appiicat to remove the office objections 

and now that the office objections are 

removed, we are taking up the 14A for final 

disposal. 

2. 	we have heard the itarned counsel for I 

both the parties and considered the rival 

contentions. The main grQund on which 

restoration of the QA is prayed for by the 

applicant is that his advocate being sick an 

could not attend the Tribunal on the date on 

which the OA was dismissed. The MA is moved 

within 30 dqs of the dismissal of the OA 

and considering that the sarre was dismissed 

for want of presence of the advocate of the 

applicant and that it is 	principles 

for the fault of the advocate, litigant 

not suffer, 	iwe find that sufficient gr 
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Date 	Office Report 	 Order 

.. :3.. 

has been made out by the applicant for 

restoring Ok on file, we, th.refore, allow 

this MA and direct that the Ok 323/93 be 

re8toreô to file. M.A disposed of with no 

order aatQ:costa  

(Shankar pruad) 	 (A.s.$aflghvi) 
?4rrer () 	 aber jj 

vtc. 
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NINE,  w 	 TT z6qzf  fcqf 

I). C 	 Office Report 

23-3-2UO 

FORr1 No. 4 TA 

TT 	 4/. Order 

r.iattk io:rric curisel for b h: applicrit 

has fliod a s.ick rote. [:r. t'..Rao, learned counse 

for th resp.rIdent3 presnt. Ac. jurnd t.) 

13-9-2'32. 

t / 
erachhihber) 	 kcz 
t1errber 	j) 	 :ernber 	) 

13-9-2002 

nk 

Time being over, adjourned to 3-10-2002. 

It 
(G .C.r±vstava) 	 (D.C.verma) 

Member (A) 	 vice Oiairman(j) 

nk 

3-10-20 02:  

23.10.02 

Time being over, adjouzd to 23-10-2002. 

G.C.Stava) 
Member (A) 	 Vice 	(j( 

Yak 

Heard learned counsel for both the parties, 

oral order dictated in the open court. 

(Shankar prasad) 	 (A..Sanghvi) Member (A) 	 Member (j) 

vtc. 

1:TPN-Sec. 443 CATiAhmec1a1ad2000 -24- i-2Q00-- 0,00(1. 
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Date 
	

Office Report 
	 Order 

a 
.2OC2 

L 

Mr Fao enters *paxartce for the opponer 

lie also f - ilas xePly tg the M with a copy to 

the other side. Adjourned to 26.6.2002. 

(G.C..5rivtstava) 	 (A,s1Sanghvj) Member (A) 	 Member (J) 

an 

26.6.2002 Mr. M.S. Rao for the resportents not 

zeseat. AJourned to 10.7.2002. 

(G.C.Srjyasta,j) 
*mber (a) 

coirt time be.içjv.'r, adjourned to 232U2. 

eera Chhibber) 
	

(o .C.srivstava) 
ienb r .( 3) 
	 Mer:ber (A) 

nk 

In view of the resolutlthl 

passed by the Bar Association, they 

are abstaining from the work OA is 

adjourned to 23/8/2002. 

(Meera Chhibber) (G.C. SrivastaVa) 
Member (J) 	Member (A) 

MGEPN-. -Sec. 4 -143 CATAhmedabad/2000.-24-11203O--_ 10,000. 
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Wq 4CWT 4 
FOR1\1 NO. 4 

Trqiqzr cqft 	 WkPT 
Date 	 Office Report 	 Order 

23-8-'200 	 r.,p,thak 1earned counsel for t he applicañt 

ha 	iid a sick note. Mr. 14 .3.RaO, leained counse 

1 for the re3pondents present. Adjurrd to 

13-9-2X)2 

	

Cthi. -r' 	 £ 	atava) 
Meutber (J) 	 Member (A) 

13-_2OO2I 
	 Time béia over, adjourned to 3-10-2002. 

	

3 .C.rivstava) 
	

CD .0 .Verina) 
i eraber (A) 
	 slice 	airman(J) 

rik 

-1O-200 
	

Time beinj 0VC1, adjouxd to 23'-10-2002. I 

	

(G .0 .Srivastv) 
	

D.0 .Verma) 
M€ner (A) 
	

Vice Citaiiman (i. 

rik 

23. 10 .O2 Heard learned counsel for both the parties. 
orel order dictated in the open Court • 

(8hnkar prasad) 	 (A.s,sanghvi) 
wrnber (A) 	 14ernber (7) 

vtc. 

M (;TPN--sec. 4-1 43 CAT/An thbath200O —24-1 1-2OO)-- I O.00ft 
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. 5.2002 

RIWT- 4 M.A 12/02 in 0.A32/3 
FOIM NO. 4 

Order 

Mr. P.ao enters apearnce for the opponent 

He also files rp1y to the MA with a cooy to 

the othor side. Adjimed to 26.6.2002. 

(G.0.Srjvastava) 
Member (A) 

sm 

(A.s. Sanghvi) 
Member (J) 

LJ .L .L.J'J 
	 Mr. M.. Rao for the respondents not 

present. Adjourned tO 10.7.2002. 

(G .c 3 ta Va) 
Imber (A) 

sm 

1O-7-1 )02 Ccxur'c time be!:.g Dvz±r, adjourned to 2-3-20.2. 

C"-~ 	 -r 
(Meora Chhibber) 	 c C. fni4 ava) 

Tei) r (r) 	 er'ber ;) 

nk 

In view of the resolution 

passed by the Bar Association, they 
11 

are abstaining from the work. OA is 

adjourned to 23/8/2002. 

(Meera Chhibber) 
Member (J) 

(G.C. Srivastava) 
Member (A) 

MGTPN--Sec. 4-143 CATfAhmedabad/2000 --24-1 1-2000--- 10.000. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

O.A.  323/i93 
	

Date : ho /2002 

jineshkuma. M.wagheia 	 : _Petitioner (s) 

P .H.  P at b 

	

	
Advocate for the Petitioner [s] 

Versus 

UrJon of Iniia 	 : Respondent (s) 

Advocate for the Respondent [s] 

CORAM 

The Honb1e Mr. A.S. SANGHVI 	 MEMBER (J) 

The Honbie Mr. SHANKAR PRASAD 	MEMBER (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordshlps wish to see the fair copy of the Judgcm cut? 

Whether It needs to be circulated to other Benches of the Tribunal? 
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Dineshkumar M. waçjhela, 
House No. 390, Arredker Fali 
Behind Vastra Dharaji pole 
shahpur, 	medabad. 

By Advocate; Mr-P.H. pathak 

versus 

1. Union of India 
(through the Director 
Doordarshan Kendra, 
Nr. JriveinCinema, 
Thaltej Road, Aimedabad-54). 

Applicant 

Respondent 

0 R i) !R  (oral) 

0.A.1NO. 323/19926  

Date; 23.10.2002 

jjon'ble Mr. j..s.sanghvi, ieirber (j) 

Heard Mr. pathak for the applicant and Mr. M.S. Rao 

for the respondents. 

The OA  is moved by the applicant challenging the 

termination of his services by order dated 11.7.190 of the 

respondents and contending that. the order of termination is 

in violation of the principles of natural justice as well as 

in violation of the provisions of I.D. Act. It is also 

mentioned that concilliation proceedings were inItiated in 

the year 1991. 

since the order under challenge is on the ground of 
\ eJ\ 

Jj'ç of the provisions of the I.D. Act and as this 

Tribunal has no jurisdiction to entertain and try the question 

arising out of the I.D.Act the OA  deserves to be returned to 

the applicant for presentation to the proper forum, we, 

therefore, direct the Registry to return the OA  to the applicant 

for presentation to the proper for im retaining one Set for 

record purpose. we make it clear that we are not passing 
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any order on merit and both parties are at liberty to 

raise whatever grievances they have, before the appropriate 

forum. Q. disposed of with no order as to c03t8. 

4111~~ 01~0~ 
(5hankar prasad) 

Member (A) 

7Afl 

(A.s.Sanghvi) 
Member (J) 

vtc. 



V 
CENTRAL ADMINISTRATIVE LR[13 VNAI, DELI-il 

Of 1) 

Trfer 	pIieaton N. 	 Od Writ Pet..,No..,,.. 

CERTIFICATE 

Certifies that no further action is required o be iaken, anu the 	e s 	tol a(ir1!inaflt to thc Recrd 
Room (Decided). 

Pw Dated: 

Couniersigned: 

L 

c, on O~icer/Ccurt  Oflire.  

Sj 4he 
i)calmg Assistant. 
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